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THE KERALA HIGHWAY PROTECTION ACT, 1999*
(Act 6 of 2000)

An Act to prowide for the protection of highways and jfor the regulation
of highway development in the State of Kerala.

Preamble.—WHEREAS 1t is cxpedient to provide for the protection
and development of highways and for the prevention ofribbon develop-
ment along highways and encioachment  and use of highways for
purposés which will adversely affect the safety of tiaffic and proper
condition of highways in the State of Kerala,

BE it enacted 1n the Fifteth Year of the Republic of India as
follows:

CHAPTER 1

Preliminary

1. Short title, extent and commencement.—(1) This Act may be
called the Kerala Highway Piotection Act, 1999

(2) It extends to the wholc of the State 0. Kcrala

(3) Itshall be decmed to have come .10 foice on the 17th
day of November, 1999

2. Defimtions —In this Act, unless the context otherwise requires.—

(a) ~ ““animal’” means any domestic or captive animal;

(b) “appellate authority” means an appellate authority
constituted under section 37,

(c) “building line” means a linc on either side of a highway
as Thay be determined by the competent authority under scction 18;

(d) ‘“‘competent authoiity” means any officer of the Govern-
ment ih Public Works Depaitment appointed by Government by
notification in the Gazette to be the competent authority for the
purposes of this Act;

(e) ‘‘control line” means a line beyond the building line as
may be determuned by the competent authotity under section 18;

¢ Received the assent of the Governor on 20th day of January,
2000 and published in the Kerala Gazette Extraordinary
No 114 dated, 20th day of Janua.y, 2000.
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(f) “‘encroachment means occupation of a highway or part
thereof for purposes other than traffic and any Act which causes damage
to the highway and includes,—

(1) unauthorised crection of a building or any othe: pc-manent
or temporary stiucture, balcony, porches, facades o
p:ojections on, over o1 overhanging the highway,

(1) occupation of highway fon stacking building mateials
or goods of any othe:. desc iption. for parking auto-
mobiles for mamtcnance and i1epai, for exhibiting
articles fo« sale, for c.ecting poles, awnings, tents,
pandals, aiches, platforms, .ost:ums, hoai dings,
display boards, statues, monuments of all kinds, steps,
ramps and othe: simulac  structwes or stabling
domestic ammals and poultiy and cultivation of any
kind including horticultu.c or fo, any othes puipose;

(i) excavation o1 embankmentof any so:t made or extended
on any highway,

(1v) dumping of waste and filthy materials which may cause
hygicnic and environmental hazaids, letting of waste
and polluted wate. o. dthe: effluents into the high-
way and using the lughway fo, bathing, washing,
watering and defecating;

(v) Dblocking, closing, choking o. restricing water flow
along the sides of the lhighwav o: ac.oss it, either free
flow oc guided flow thcough drains, channels, con-
duits, sewers, cross drainage wo.ks such as culverts,
wens, undertunnels, bridges, o. aqueducts; and

(v1) Dblocking or closing of channels, streams o. any water
cousse which passes thiough any piopesty, either
private or public, and foirming pa:t of a natural
water course which may 1iesult 1 accumulation
of water on a highway causing damage to road crust;

(g) “Govesnment” means the Government of Kerala

(h) “highway” means any 10ad, way o: land dcclared as a
highway under section 3 and includes any land acquned or demarcated
for constiuctiion of a highway,

(i) ‘“‘highway  authonty” means thc highway  authounty .

appointed under section 4,

() “national highway’’ means any national highway in the

State included in the schedule to the National Highways Act, 1956
(Central Act 48 of 1956) or any highway declared as a national
highway under sub-section (2) of section 2 thereof;
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A (k) “prescribed” means prescribed by rules made under this
act;

(1) “sibbon development” means growth of buidings and
industrial and commercial establishments lincaily along a highway
with direct access to the highway;

(m) “right of way” 1n ielation to a highway means the land
within 1ts boundaries, .

(n) “standard width of highway” means the width of a highway
as may be specified under section 17, '

(o) “‘State’” means the State of Kerala;

(p) “‘survey’ includes all operations incidental to the determi-
nation, measurement and rcco:d of a boundary or boundaiies for
preparation and implecmentation of a lnghway scheme or highway
development and includes a rc-sutvey,

(q)  “suivey ma:k” means any mark or object erected, made,
employed os specified by a lughway autho«ity to indicate or determine
or assist in determining the position or level of any point or points;

1) “‘vehicle” includes any wheeled conveyance diawn, pro-
pelled or diiven by any kind of powe: including human, animal,
motor, steam or clectiic power, and includes any bariow, plough

or like vehicle
Cuarrcr 11
Highways and Highway Authorities

3 Declaration of roads, ways or land as hghway —(1) The Govern-
ment may, by notification in the Gazetic, declare any road, way or land
appurtenant thereto to be a highway and classify 1t as a State highway
or a hill highway or a major district road or any other category of

road

Explanation.—For the purpose of classification of highways under
this section, 1mportant roads within a district or adjoining districts
serving areas'of production and market and connecting these with
each ‘other or with a State highway or a national highway shall be
considered as a major district road and arterial routes of the State
linking district headquarters and 1mportant cities o1 towns  or
important places of tourist interest or pilgiim centres within the State
and connecting them with national highways o. highways of
neighbouring States shall be considered as a State lughway.

3/534—17
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{2) Eveily notification under sub-section (1) shall also be
published by Government in at least two daily news papers having
wide circulation in the area to which the notification relates

4, Appointment of highway authorities.—For the purpose of exercising
the powers and peiforming the duties of a highway authority under
this Act for any atea or for a highway or part of a highway, the
Goveinment shall appoint, by notification, the Executive Enginecr
(Roads) or Executive Engineer (Nauional Highways) of the Public
Works Department as the highway authority of the respective area

5. Powers and functions of highway authority.—Subject to the pro-
visions of this Act, the highway authoiity shall have the following
powers and functions, namely —

(a) to cxecute development schemes;
(b) to control ribbon development,
(c) to prevent and remove encroachment;

(d) toexercise such powers and funcuons as are necessary and
incidental to any or all of the above matters, and

(e} to exercise such other powers and functions as may be
prescribed.

CHAPTER ]Il

Development and Maintenance of Highway

6. Power to enter on land for survey wn connectron with a highway
scheme.—(1) The highway authority or any officer not below the rank
of an Assistant Engineer of Public Works Department or any agency
authorised by the  highway authority in this behalf, may under-
take a suivey 1n connection with a lighway scheme and _may for this
purpose,—

(a) ecntet upon anyland along with his wotkmen and survey
team and take measurements and levels on it,

(b) mark such levels, dig or bore into the subsoil and do
all other acts necessary to ascertain whether the land is suitable or not;

(c) set-out the boundaiies of the proposed highway by placing
survey marks and cutting trenches; and

(d) cut down and cleac any part of a standing crop, or fence
in cases where survey cannot bec completed, levels taken or boundaries
marked otherwise
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Provided that,—
(i) no such entry into a building shall be made between

sunset and sunrise;

(1) no dwelling house or place shall be so entered except
with the consent of the occupier thereof or without
giving the occupier at least forty eight hours’ notice
of the intention to make such an entry;

(in) reasonable opportunity and facility shall be allowed to
- the woman occupying auny part of a dwelling house to’
withchaw; and

(iv) due 1egard shall, so far as feasible, be paid to the social
and relgious customs and usages of the occupants of
the premises entered into.

(2) The highway authouity or the officer or the agency refe,:ed
to 1n sub-section (1) shall in exercise of any power conferred by that
sub-section do as little damage as may be possible and compensation
for such damage, if any, shall be payable by the highway authority
to the owner or occupier of such premises or both and in case of any
dispute as to the sufficiency of the amount of compensation, the
dispute shall be referced to the Collector of the concerned district
and the Collector will take a decision thereon within thirty days.

7. Preparation of scheme for highway development.—(1) The highway
authority may, of its own accord, or shall, on the written request
by the competent authority, prepare a detailed scheme for the con-
struction of a new highway or :ealignment or improvement of, or
repairs to, an existing highway or part thereof and submit it to the
competent authority for sanction in accordance with the provisions
of this Act and the rules made thereunder,

(2) Such scheme may provide for,—

(a) preparation of plans after having a survey made,

(b) the acquisition of any land, which in the opinion of
the highway authority is considered necessary for its execution;

(c) the laymg out or rclaymg out of all or any of the lands
to be acquired;

(d) <he dwctswn or closure of any existing highway or a
part of such highway;

(e) the construction or reconstruction of the roadway
including its widening, levelling, surfacing, bridging, sewering,
draining, water supply and street lighting arrangements, construction
_ of over-bridges and underground pedestrain crosses and planting of
trees on its sides;

-
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_(f) the laying out of foot-paths, cycle tracks and special
traffic lanes fo- any kind or class of vehicles, the designing and
setting of parking bays and petrol filling and service stations, the
location of adveitisement post and bill boards, and underground
ducts for accommodating telecommumnication cables, electric lines,
water supply pipes and such other public utilities; and

(g) thelay outofaccessioads atsuitable distance connecting
the highway or the proposed highway with the adjoining properties.

(3) When a highway authority proposes to implement a new
stheme or to realign an existing highway or pait thereof, 1t shall
notify the proposal in the Gazette and invite objections or suggestions
;ivith‘ respect to thc proposal beforc  a date to be specified in the noti-

cation

) (4) The noufication shall also be published 1n two daily
newspapers, of which one shall be in the local language, having
wide circulation in the locality where the highway is situated, and
copies of such notification shall also be prominently displayed at least
in two conspicuous places in the locality.

(5) All objections and suggestions, 1eceived before the date
specified in the notification, shall be conside.ed by the highway authority
before finalising its proposal and submitting 1t to the competent authority

_ (6) The highway authority shall, after finalisation of the
proposal, submit the same to the competent authority for sanction.

(7) The competent authotity may either accord sanction for
the proposdl, with or without modifications or reject the proposal
attd shall publish 1ts decision 1n the Gazette

8. Power to do certain acts for execution of the schemes.—When the
competent authority has sanctioned the highway scheme prepared under
section 7 and provided the necessary finances for its execution, the
highway authority shall proceed to carry out the work and may, for
this purpose, —

' (a) enter into and peiform all such contracts on behalf of the
tompetent authority as may be considered necessary,

(b) make arrangemenis fof the acquisition of lands required
for the scheme,

(c) turn, divert or close either temporarily or permanently
any exusting highway or portion thereof; and

_ (d) regulate, subject to such rules as may be prescribed in
this behalf, the kind, number and speed of vehicles using any high:
Way Or part thereof, by means of barrier, diversioti roads or other
means. .

s S —
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9  Mamtenance of highway plans.—\1) The highway authority
shall, after having made a survey of each highway and its boundaries,
prepare and maintain a plan as approved by the competent authority
in respect of such highway

(2) A plan maintained under sub-sechon (1) shall show
clearly the boundaries of the highway, the detailled mecasurements
of road widths, the distance between boundary marks and sufficient
measurements from fixed points to enable the re-fixation n position
of boundary marks in case they have been displaced or tampered
with,

10. Demarcation of lighway boundaries —(1) The highway authority
shall have the boundaries of the highways in its charge demarcated
with reference to the plans maintained by i1t under sub-section (1) of
section 9, by planting stones or other suitable marks of a durable
nature at intervals all along the highway in such a manner that the
imaginary line joining such stoncs or marks shall show the 10ad
boundary correctly.

(2) Where the.e aie bends or hinks in the 10ad boundary,
the stone o1 ma:ksshall be so located asto give the cor -ect configura-
tion of the boundary when they are joined by straight hincs

(3) The boundary stones or marks, which may be given
consecutive numbe.s, shall bc maintained on the ground as if they
constitute pait of the highway.

11.  Annual check of highway boundaries.—It shall be the duty of
the highway authouity to conduct annual check of the boundaries
of the highway 1n its charge with a view to locate and remove of
encroachments, if any )

CHaPTER IV

Prevention of unauthorised occupation of Highway
and Removal of Encroachments

12. Highway deemed to be Government property —Notwithstanding
anything contained in any other law for the time being in foice all
lands forming past of a highway which has not already been vested
in the Government shall, for the purpose of this chapter, be deemed
t0 be Government property.



122

13 Prevention of unauthorised occupation of highway.—No person
shall occupy or continue to occupy any highway or part of a highway
for purposes other than traffic or do any act which involves any
of the activitics mentioned in clause (f) of section 2.

14.  Power to give direction to take certain measures.— (1) Notwith-
standing anything contained 1n any other lawfor the time being in
force, where the highway authority 1s satisfied that any act which
involves any of the activities mentioned in clause (f) of section 2 or
sub-section (1) of section 19 done by any person before the com-
mencement of this Act has caused or is likely to cause accumulation
of water in the highway or obstruction to the free flow of any water
course or other damage to the highway, the said authority may
direct such peison in wriing to take such measures as may be
necessary to remove any obstruction or to piovide for free flow of water.

(2) Any pesson who has been issued a direction under sub-
section (1)} shall comply with 1t -within fifteen days from the date
of its receipt and such person, 1if fails to comply with the direction,
shall be deemed to have contravened the provisions of section 13 of
section 19, as the case may be.

15. Removal of encroachment —(1) Where, as a result of the
annual check of highway boundaries made under section 11 or
otherwise, the highway authority is satisfied that an encroachment
has taken place on the highway under its jurisdiction, it shall serve a
notice on the person responsible for the encroachment to remove
the encroachment within such time as may be specified 1n the
notice and if the person fails to comply with the notice the highway
authority or the officer authorised by it in this behalf shall cause the
encroachment to be removed, with the assistance of police,” if

required.

(2) Whenever an encroachment is made for the purpose of
exposing articles for sale or for opening temporary booth for vend-
ing or publicity or for other like purposes, the highway authority
shall with the help of police, if necessary, have such encroachment
summarily removed.

16. Recovery of cost of removal of encroachment —Whenever a high-
way authority or the officec authorised by it remave any encroach-
ment or carry out any protective work in respect ofsuch encroach-
ment, the actual expenditure incurred for such removal or protective
work together with fifteen per cent of such amount as overhead charges,
shall be recovered from the person responsible for the encroach-
ment, in the manner as may be prescribed.
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CHAPTER V »

Prevention of Ribbon Development along Highways
and Control of Access

17.  Standard width of highway.—The Govecnment may, by notifi-
cation in the Gazette, specify the standard width for each category
of highway.

18. Building  lLines and  control lines.-—(1) The competent
authority shall deterrmne building lincs and control lines 1n respect
of any category of highway in such a way that the distance between the
middle of a highway and the building linc 01 that between the build-
ing line and the control lne shall be fixed with due regaid to the
requirements of safety and convenience of traffic and of future develop-
ment of the highway

Explanation.—For the purpose of this sub-section middle of a high-
way means, 1n relation to any highway for the improvement of which
plans have been prepaicd by the highway authonty, the muddle of
the highway as proposed to be improved in acco.dance with the plans,
and where no such plans have becn prepared, the point half way
between the boundaries of the highway.

(2) The building lines and cont.ol hnes as determined for any
category of highway or part thereof shall be pubhished in the Gazette
and in two daily news papers by the competent authority

19. Restriction on use of land between the highway boundary and build-
g hme —(1) Notwithstanding anything contained in any other law
for the time being in force o- 1n any agieement or other instrument,
no person shall,—

(a) construct, form or lay out any means of access to or from
a highway, or a compound wall without a written permission of the
highway authority, or

(b) e ect or re-erect any building or mate.ally altec the out-
side structural features of any existing building including any additions;
or

(c) alter the level of land by lowenng, 1aising, digging or
filling up except with the wiitten permission of the highway authority; or

(d) construct, form or lay out any wo.ks,

upon land lying in between the boundary of a highway and the build-
ing lines determined in respect of that highway: '
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Piovided that these tcsuictions shall not apply to any woik in
connection with the repair, venewal, enlargement or maintenance
or improvement of any sewer, drcain, electric line, pipe, duct or other
apparatus, constructed in or upon the land beforc the date of com-

mencement of this Act

(2) Where any building or any part theieof lies within the
area between the building hne and the boundary of a highway, the
highway authority may, whcnever such buwuilding or part thereof
is to be rebuilt for any reason, by notice requice that such building
be set back to the building hne

20. Restriction on use of land between building line and control line.—
Notwithstanding anything contamed 1n any law for the time being in
force, no person shall, exceptwith the previous permission in writing

of the highway authority,—

(a) erect or re-crect any bwlding or structure or alter the
level of land by lowering, raising, digging or filblng up, or construct,
form or lay out any means of access to a highway upon land lying in
between the building line and the control line, or

(b) make any change in the use or puipose for which any
building, constructed upon land n between the building line and
the control line, was originally intended or authorised by the com-

petent  authority

21.  Application for permission —(1) Every person desiring to
obtain the pcmussion 1efeited toin section 19 or section 20 shall
make an applicatton 1 wiiting to the highway authority in such form
with such information and togethe. with such fees as may be prescribed,

g (i) On rcceipt of an application under sub-section (1) the
highway authoaty shall, after making such enquiries as 1t may
decm fit, by o.der in writing, either,—

(a) giam permussion, subject to such conditions, if any, as
may be specified in the order; or
(b) refuse to grant such permission:

Provided that the hichway authority shall not ordinarily refuse
permission for the e.ection of a building or structure, or alteration
of level of land or a means of access to a highway which conforms
to the requirements of safety and convenience of t:affic on the
adjoiming highway, or the re-crection of a building or structure
which was 1n existence on the date of commencement.of this Act
unless such re-crection involve any mateial alteration to the outside

.structpral features of the building or structure.
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(3) Where the highway authoity cefuses to grant permission
the reasons therefor shall be recoirded and communicated to the
applicant.

(4) Whe.e an application for permission has been vefused due
to any dcfect of the application, the applicant may submit a fresh
application to the highway autho:ity rectifying the defects and the
highway authority shall consider the application afiesh and pass an
order thereon.

(5) Ifafter the expiration of a peiiod of two months from the
submission of application under sub-section (1) or sub-section (4),
no order in writing has been passed by the highway authotity,
permussion shall be deemed to have been granted as applied fo:

Provided that no such permission shall be deemed to have bheen
granted 1if the application is for the construction, foimation ov laying
out of any means of access.

(6) The highway authority shall maintain a cegistec contammg
sufficient particulars of all permussions granted or refused by it under
this section and the .cgisie. shall be made available for peiusal,
fiee of charge, by all persons interested and such persons shall be
entitled to obtain extvacts the.efrom on payment of such fees as
may be presci.ibed.

(7) Any peison aggrieved by an o:de: of the highway authority
under sub-section (2) 0. sub-section (4) may within tharty days
from the date of cceipt of such osder, prefer an appeal to the
appcellate authority and the appellate autho.aty shall take a decision
. thereon and communicate the same to the appellant in writing
within one month of the date ofieceipt of the appeal

(8) Any pesson aggrieved by an o:sdet of the appellate autho-
nty unde sub-section (7) may, within thirty days fiom the date
of receipt of such oider, pi.efer a revision before the Government.

CHaPTER VI

Supplemental Provisions

22. Removal of structure which obstruct the view or distract the attention
of persons using highway.~—(1) Where a highway authoiity is of opinion
that it 1s neccssaiy for  the p"cvcnuon of dange: arising fiom
obstruction of view or distraction o! attention of peisons using a high-
way, especially at any bend o. coiner of a highway, the highway

3/334—18
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authority may scrve notice upon the owner o1 occupict of lana
alongside o1 at the bend o1 corner of such highway to alter o:
remove altogether, as the casc may be, within such time and in
such manner as may be specified 1n the notice. the snuctue, the
height o1 chaiactet of any exisung wall nct being a wall forming
part of a peimanent suuctu.e, fence, hedge, tice, adve tisement
post, bill boaid or any o.her object the eon, so0 as to eluminate or
mimimise  the appiehended danger

(2) Ifany pe-son, upon whom a notice has been served under
sub-section (1} objects to comply with any 1equuement of such notice,
he may, within fou.teen days of its ceceipt, sent to the highway
authoiity his objection in witting staung the grounds thereof

(3) The highway autho.ity shall, within fourteen days of
the aeceipt of the objection, conside: the grounds advanced and shall,
by o1de: 1n wiiting, either withdiaw the notice 0. amend 0. confirin it

(4) Any peison aggiieved by an ovder unde, sub-section (3)
may p.cfer an appeal within seven days of the date of receipt of such
order to the appcllate authoiity whose decision 1in the matter shall be

final.

(5) Ifany pe son fails to comply with the notice seived on
him wunder sub-section (1) as amended o« confirmed undes sub-
section (3) o1 finally decided unde: sub-section (4) the highway
authority may, without prgjudice to any otha action which may be
taken against him, take action to alte or.emove the object causing
obstuction or distraction of view at its own expense and such
expenditure togethe: with fiftcen  pes cent overhead chaiges theaeon,
shall be :ccove.ed from such person in the manner as mav be

p:escribed.

23.  Regulation of traffic when highway 1s deemed unsafe—If at any
tume 1t appcars toa highway authoiity thatany highway inits charge
o: any poirtion theicof 1s,0. hasbcen rendeied unsafe for  vehicula.
o. pedestrain uaffic by .eason, of damage o. otheiwise, it may,
in such  manne. as may bc p.esc ibed, cither close the highway o
any po.tion therccof toall nafficorto any class of tiaffic, o regulate
the class, numbe, and spced of vehicles using the highway

24 Prohibiion of heavy vehicles on certain highways, etc —Wheie the
highway authority 1s sausfied that the su face of any highway or a
poition thereof o any bridge, culvert or causcway built on o1 across
any highway 1s not designed to cairy vehicles of which the laden
weight exceeds a certain hmit, 1t may, n such manne: as may be
prescibed, prohibit o: restrict the plying of such vehicles on o1 over
such highway o1 part of highway or such  biidge, culvert o. causeway.
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25. Restricton  of traffic where highway is temporarily closed.—(1)
Where, m pussuance of clauses (c) and (d) ofsection 8, section 23
and scction 24, the highway autho ity desires to close temporarily
any highway or pait of it to t.affic o- to +estrict o :egulate traffc
the,eon 1 any manner, 1t shall in writing request the authority
authouised to contiol traffic under any law fo. the time being 1n
force to enfoicec such icstiictions o 1egulations in the said manner

(2) Wheie such a request has becen received from a highway
authonty, the authoiity refe..ed to under sub-secton (I) shall
take all nccessary measu:es 1o enfoice thesaid i1estiictions or regulations
in accordance with the provisions of this Act

26  Consent of highway authonity required to do certain acts on high-
way —(1) Any peison or authority or agency intending to consttuct,
place, maintain or cairy any cable, wire, pipe, drain, sewer or
channel of any kind tlhough, acioss, along, under, 1n or over any
highway, shall obtain piior  consent in witting of the highway
authority

(2) The autho:ity competent to give consent under sub-section
(1) shall be the highway authotity and it shall ensuse that as far as
possible any such constiuction 1s canled out along the extieme
cdge of the right of way and may impose such conditions asit may
consider necessary and levy such chaiges, as it may dcem fit, for
any land fo.ming part of the highway occupied by. or applied to,
the proposcd woik

(3) Wheic any pcison constructs o1 cairics out any wo.k 1n
contravention of sub-section (1) or sub-section (2), the highway
authoiity may airange for the 1cmoval of such woirk and resto.ation
of the ighway to its former condition, in accordance with the pro-
visions of section 15 asif the work coastitutes an encroachment on
the highway and such expense as the highway authoiity may incum
for this puipose, togethex with fifteen per cent oveihead chaiges
thereon, shall, without prejudice to any other action that may be
taken against such person under this Act, be 1ecoveied from him
in such manner as may be presciibed

27. Pievention of damage to and repawrr of highway —(1) No person
shall wilfully or neglgently cause or allow any vchicle or animal
in his  chaige to causc any damage to any highway

Explanation —For  the pwiposes of this scction habitual parking
of vehicle for icpaws or for any other purpose, letting animals
to graze on highway and keeping amimals and poultry to stay on the
highway land shall be deecmcd to bc acts causing damage to the
highway.
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(2) Where, in contravention of sub-section (1), any damage
has been caused to any highway, the highway authonty shall have
thc damage repaired and the expenscs involved, together with fifteen
per cent overhead charges, shall, without piejudice to any other
action that may be taken agamnst the person responsible for the
contravention, be rccovered from him in such manner as may be
prescribed.

28  Acquisition of land for highway —Wherc any land isicquued
for the execution of a highway scheme o1 for 1emoval of any encioach-
ment on for any pwmpose of this Act, the highway authoiity may
acquire such land, by fiee smrende: by the owner ofsuch land or
by purchase by negouation afte: following such procedure as may
be p.escribed or by acqusiion  under the provisions of
the Land Acquisition Act, 1894 (Central Act | of 1894)

29. Application of certain provisions to lands adjacent to the natiwnal
highways —It shall be lawful {for he competent authotity to deteimine
a bulding hne and a control line outside the iight of way of a
national highway 1n the manne: as may be pesaibed and the pro-
visions containcd 1n sections 6, 18, 19, 20, 21, 22, 31 and 35 of the
Act shall mutatis mutandis apply to the land lying outside the 11ght of
way and within the conttol line of the national highway.

CuaPTER VII

A

Offences, Penalties and Procedure

30. General pronision for pumshment of offences —Whoever contia-
venes any provision of this Act o1 the rules made theieunde: shall,
if no other penalty 1s piovided for the offence, on conviction, be
punishable with fine which may extend to five hundeid 1upees o
if having been previously convicted for the same offence, with fine
which may extend to two thousand rupecs

31. Dusobedience of orders, obstruction and refusal of information —
Whoever wilfully disobeys any direction lawfully given by any person
or authoiity empowered undec this Act to give such direction or
obstiucts any functions that such person o: authouty 1s requned or
empowered under this Act, to discharge, o being 1equired by
or.unde: this Act, to supply any information which he fails or
supplies any information which he knows to be false or which he does
not believe to be true, shall, 1fno other penalty 1s prowvided for the
offence, on conviction be pumshable with fine which may
extend to two thousand rupees.
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32. Penalty on contravention of restriction relating to laying of means of
access or erecling any building, etc.—(1) Whoever constructs or
lay out any means of access or erects 0, re-erects any building or
sttuctute or does any other wo:k in conttavention of the provisions
of sub-section (1) of section 19 or sub-section (1) of section 20 shall,
on conviction, be punishable with fine which may extend to five
thousand rupees

(2) In the case of a continuing offence a fine upto one thousand
tupees may be 1mposed for each day for which the offence continues.

33  Penalty for encrouchment —Whoever occupies or encroaches
on any highway land in contravention of the provisions of section
13 shall, on convictuion, be liable to pay a fine which may extend
to two thousand and five hundied rupecs for the first offence, and
further fine which may extend to a lumpsum penalty of five thousand
rupecs plus a daily levy not excceding five hundred rupees for each
day fo: which the offence continues ’

34. Penalty for causing damage to highway —Whoever  wilfully
causes or allows vchicle o1 animal in his charge to cause any damage
to any highway shall, on conviction, be punishable with fine which
may extend to ten thousand rupees

35 Power lo compound offences—The highway authority may,
cither befo.c o. after the institution of the p.oceedings, compound
an offence against any provision of this Act or the rulcs made theieunde
in the manner as may be presciibed.

CHAPTER VIII

Miscellaneous

36. * Power to make rules.—(1) The Government may, by noufi-
cation 1in the Gasette, make 1ules for ca~ying out all or any of the
purposes of this Act

(2) In paiticula:, and without poejudice to the generalty
of the foregoing power, such rules may provide for all or any of the
folloning matters, namely —

(a) the prepaiation of schemes for the development of new
highways o * improvement or repair of existing highways;

(b} the standards that have to be followed 1in granuing per-
mission for access to highway;
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(c) the form ofapplication for use ofland between building
line and cont.ol line and the fee to be paid miespect thereof;

(d) the prevention of obstiuction of view o1 distraction of
attention of peisons using highway, and of annoyance, danger o
injury to the public;

(e) the proper maintenance of boundaiy marks demarcating
highway boundaries;

() the prevention of obstruction, enctoachment and nuisances
on o1 ncar highway and o damage to highway;

the foom of application 1equired to be made and the
form of notice and the bills 1equired to be seived on peisons, the
char-ges to be made forthe supply of copies of plans o1 extiacts and the
rent or {ee or other chasges to be 1mposed o: levied under the provisions

of this Act,

(h) the gcneral guidance of the highway authority in the
discharge of 1ts functions under this Act,

(1) the construction or laying of public utility lines along
or across the highway,
(3) any other matter which is to be, or may be prescribed

(3) Evay rule made unde. this Act shall be laid, as soon as
may be after 1t 1s made, befoie the Legislative Assembly, while
1t 15 1n session, for a total period of foucteen days which may be com-
p:ised 1n one session o1 1n two successive sessions, and if, before
the expuy of the scssion 1n which 1tisso laid  or the session immedsa-
tely following, the Legislative Assembly makes any modification
in the rule or decides that the ules should not be made, the rule
shall thereafter have effect only in such modified form o: be of no
eflect, asthe case maybe, so, howevei, that any such modification
o: annulment shall be without pccjudice to the vahdity of any-
thing previously done under that rule.

37. Constitution of appellate authority —(1) The Government may,
by notification 1n the Gazette, consutute as many appellatc authorities
as may be necessa:y for the purpose of this Act.

(2) The Government may, by notification 1n the Gazette,
authouse any officet not below the rank of Supermntending Engineer
in the Public Wo. ks Depa«tment to exe:cisc the powess of the appcllate
authority tn such aieas as may be specified thercin

38 Service of notice.—(1) Every notice under this Act shall be
served or presented,— ;
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(a) by delnering o tendering it or sending 1t by registered
post to the pcison to whom 1t1s addiessed ot to his agent; o

(b) ifsuch peison o1 his agent is not found, then by lcaving
it at his usual or last known place of abodc or by deliveiing or tender-
ing it to some adult member of his family or by causing it to be
fixed on some conspicuous pait of the building or land, if any, to
which it 1clates.

(2) 1If the person to whom a'notice is to be sezved 1s a minor
seivice upon his guardian or upon an adult membe1 o1 servant of his
family shall be deemed to be service upon the minor

39  Power to delegate —The highway authoiity may, with the
previous approval  of Government, by notification in the Ga:ette,
delegate any of its powers o1 duties under clauses (c) and (d) of
section 8 o1 sections 11, 22, 23, 24 o~ 25 of this Act to any officer
or authority subordinate toit, subject tosuch conditions, if any, as
may be specified 1n such notfication.

40. Persons deemed lo be public servants.—All persons acting by the
authority of the Government o1 of any highway authoiity while exci-
asing then powers and performing their duties and functions under
this Act o. the rules made theieunder shall be dcemed to be publie
seivants within thc meaning of section 21 of the Indian Penal Code,
1860 (Cential Act 45 of 1860).

41  Protection of action laken 1n good jfaith—No suit, prosecution
or other legal proccedings shall he against the Government or any
authouity or any person for anything which 1s1n good faith done
or ntended to be done under o1 in pwsuance of this Act or iules

made theieunde:

42  Offences by compames —(1) Whete the person committing any
offence under this Act 1s a company, the company as well as cvery
person who 1s 1n charge of, and responsible to the company for the
conduct of 1its business av the ume of the commussion of the offence
shall bc deemed to be guilty of the offence and shall be hable to be
proceeded against and punished accoidingly.

Provided that nothing contained 1in the sub-section shall 1ender
any such peison liable to any punishment, if he proves that the offencc
was commtted without his knowledge o: that he had exercised all
due diligence to prevent the commussion of such offence.

(2) Notwithstanding anything contained in sub-section (1),
wheic any offence under this Act  has been committed by a company,
and itis proved that the offence has been committed with the consent
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or connivance of, or that the commission of the offence is attiibut-
able to any neglect on the pa:t of any director, manager, secietaiy
or other officer of the company, such director, manager, secietary
or other officer shall be decmed to be guilty of that offence and shall
be hable to be proceeded against and punished accordingly

Explanation —For the purpose of this section,—

(a) ‘Company’ means any body corpocrate and 1ncludes a
firm o:. othe* organisation or association of pessons or a co-operative

society
(b) ‘dwector’ in relation to a fiim, means a partncr in the fum,

43 Cogmzance of offences.—No cowst shall take cognizance of
any offence pumishable unde: this Act except on arepoit in w iting
of the facts constituting such offence made by a highway authority
o any othe. offices autho 1sed by the Gove.nment in this behalf

44. Police officers to assist highway authorities —LEve-y police officer
shall fo.thwith furmish info.mation to the nearest highway authonty,
o: to the nearest officer subo:dinate to the highway authority, of
any offence coming to his knowledge which has been commutted
against this Act o: the cules made thereunde. and shall be bound to
assist the highway authority and 1ts officaas and servants in the exercise

of theic lawful authority.

45  Duties of Village offictals to report to highway anthority —Every
Village Officer, Village Assistant or other village official by whatever
name called, shall forthwith inform the ncatest police staton or the
nearest highway authority whenever he becomes awarc that any
survey marks showing the building lIine or control line determined
in 1espect of a hghway has been destroyed, damaged, removed
displaced or otherwise tampered with or that any damage to any
highway or encroachment on any highway land has been made

46  Power to utilise highway land for purposes other than road purpose.—
The highway authocaty may utihse temporanly, for purposes,
other than road purposes, the land forming part of a highway
which 1s not 1mmediately required for the purposes of traffic 1n such
manner as may be prescribed.

47. Sawning as regards land under the control of Ceniral Government.—
Nothing in this Act shall apply to lands vested in or under the conrtol
of Central Government or to any area falling within the himuts of a
Cantonment Board, Major Port Trust orother authority under the
administative control of the Central Government.
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(3) Where the highway authority refuses to grant permisston
the reasons theiefor shall be recooded and communicated -to the
applicant

(4) Whe.e an application for petmission has been refused due
to any defect of the application, the applicant may-submit a fresh
application to the highway authoiity rectifying the defects and the

highway authority shall consider the application afiesh and, pass an
order thcreon

(5) Ifafter therexpiration of a pe.iod of two months from:the
submussion of application undei sub-section (1) o1 'sub-section (4),
no order in writing has been passed by the highway authority,
permussion shall be deemed to have been granted as apphed for:

Provided that no such peimission shall be deemed' to have been
granted if the application 1s for the constuction, formation o' laying
out of any mcans of access.

(6) The highway authority shall maintain a régister containing
sufficient particulass of all permissions granted or refused by it under
this section and the 1cgisce. shall be made available for peiusal,
fiee of charge, by all persons interested and such persons shall be
entitled to obtain extracts theiefrom on payment of such -fees:as

may be presciibed.

(7) Any peison aggrieved by an o:der of the highway authority
under ‘sub-scction (2) o. sub-section (4) may within thirty days
from the date of teceipt of such ocder, .prefer an appeal'to the
appcellate authority and the appellate autho«aty shall take a‘decision
thereon and communicate the same to the appellant in - writing
within one month of the date ofieceipt of the appeal.

(8) Any pesson aggaceved by an ocder of the appellate autho-
rity  unde sub-section (7) may, within thirty days from the date
of 1eceipt of such order, piefes a revision before the Government.

CHAPTER VI

Supplemental Provisions

22. Removal of structure which obstruct the view or distract the attention
of persons using highway.—(1) Where a highway authoiity is of opinion
that it 1s necessary for  the p"cvcnuon of dange: auising from
obstruction of view or distiaction of attentuion of persons using a high-
way, especially at any bend o. co.ner of a highway, the hnghway

3/334—18



126

authority may serve notice upon the owner o occupter of lana
alongside o at the bend o1 corner of such highway to alter o.
remove altogether, as the case may be, within such time and in
such manner as may be specified 1n the nonce, the stiuctuie, the
height or character of any existing wall nct being a wall foiming
part of a peimanent stiuctuie, fence, hedge, t.ce, adve tisement
post, bill board o:i any o.het object the.eon, so as to clhiminate o
mirimise the app'ehended danges. ‘

(2) Ifany person, upon whom a noticc has heen served unde:
sub-section (1} objects to comply with any requucment of such nolice,
he may, within fou.teen days of its ceceipt, sent to the highway
authoiity his objection in wiiting stanng the grounds thereof

(3) The highway authoity shall, within fourteen days of
the acceipt of the objection, consider the gionnds advanced and shall,
by orde; 1n wiiting, either withdiaw the notice 0, amend o: confiim it

(4) Any pesson aggrieved by an ouder unde: sub-section (3)
may p.cfe. an appeal within seven days of the date of ceceipt of such
order to the appellate authoiity whose dccision in the matter shall be

final,

(5) Ifany peson fails to comply with the notice scived on
him under sub-section (1) as amended o. confirmed undes sub-
section (3) or fAnally decided unde: sub-scction (4) the highway
authority may, without piejudice to any other action which may be
taken against him, take action to alte. oriemove the object causing
obstuction or distzaction of view atits own expense and such
cxpenditwie together with fifteen pe: cent overhead cha.ges thereon,
shall be iecove.ed from such peison mm the manne: as may be

piescribed

23 Regulatwn of traffic when highway s deemed unsafe —If at any
time 1t appeais toa highway autho:ity that any highwayinits charge
o: any poition theicof 1s,0. has bcen (endeced unsafe for vehicula.
o. pedestrain wvaffic by 1cason, of damage o. otheirwisc, 1t may,
i such manne. as may be p.escabed, eithee cosc the highway o,
any poition the.eof toall tiaffic or to any class of traffic, o, 1ecgulate
the class, numbe: and speed of vehicles using the lighway

24 Prohibition of heavy vehicles on certain highways, etc —Whee the
highway authority 1s satishied that the su face of anvy highway or a
portion thercof o:. any biidge, culve t or causeway built on o across
any highway 1s not designed to carry vehicles of which the laden
weight cxcecds a certain limit, 1t may, 1n such manner as may be
prcsaibed, prohibit o. restrict the plying of such vehicles on o1 over
such highway or pait of mghway orsuch biidge, culvert o: causeway
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25.  Restriction of traffic where highway is temboranily closed —(1)
Where, 1n pu.suance of clauses (c) and (d) ofsection 8, section 23
and section 24, the highway autho ity desires to close temporarily
any highway o: pa.t of it to taifico to .cstict o-iegulate traffic
thereon 1in any manneyr, it shall 1n witing request the authority
authorised to control traffic under any law fo. the time being in
force to enforce such iestrictions o. 1cqulavons in the said manner.

(2) Where such a request has becen received from a highway
authority, thc autho.ity 1efened to under sub-section (1) shall
take all necessaty measuics to cnfoirce thesaid 1estiictions or regulations
in accordance with the prowvisions of this Act

26  Consent of highway authority required to do certan acts on high-
way —(1) Any person o. authoiity or ageney intending to construct,
place, maintain or cairy any cable, wne, pipe, diain, scwer or
channel of any kind through, across, along, under, 1n o1 over any
highway, shall obtain prim  consent in wiiting of the highway
authority

(2) The authoiity competent to give consent under sub-section
(1) shall be the highway authoiity and it shall ensure that as far as
possible any such constiuction 1s carried out along the exticme
cdge of the right of way and may impose such conditions asit may
consider necessary and levy such charges, as it may deem fit, for
any land fo'ming pait of the highway occupied by. o1 applied to,
the proposed work

(3) Wheic any person constructs o1 cairies out any wo.k in
contiavention of sub-scction (1) or sub-section (2), the highway
authority may aitange for the 1emoval of such work and restommation
of the highway to its foomer  condition, in accordance with the pro-
visions of section 15 as if the work constitutes an encioachment on
the highway and such c¢xpense as the highway authority may mecur
for this purpose, together with fifteen per cent overthead chaiges
thericon, shall, without piejudice to any other action that may be
taken against such pcison under this Act, be 1ecovered fiom him
in such manner as may be prescitbed

27. Pievention of damage to and reparr of hghway —(1) No person
shall wilfully or neghgently cause or allow any vechicle or animal
in his charge to cause any damage to any highway.

Explanation —For  the puiposes of this section habitual parking
ot vehicle for i1epans or for any other puipose, letting ammals
to graze on highway and keeping animals and poultry fo stay on the
highway land shall be decmed to be acts causing damage to the
highway.
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(2) Where, in contravention ofsub-section (1), any damage
has been- caused to any highway, the highway authonty shall have
the damage repaired and the expenses involved, together with fifteen
per cent overhead charges, shall, without prejudice to any other
actionr that may be taken against the person iesponsible for the
contravention, be recovered from him in such manncr as may be
prescribed.

28. Acquistton of land for highway —Where any land isiequired
for the cxecution of a highway scheme o1 for 1cmoval of any encioach-
ment o for any pwpose of this Act, the highway authoiny may
acquire such land, by free surrender by the owner of such land or
by puichase by negouation aftec following such piocedure as may
be prescibed or by acqusition under the piovisions of
the Land Acquisition Act, 1894 (Central Act 1 of 1894)

29, Application of certain provisions to lands adacent to the natwonal
highways —It shall be lawful for he competent authouty to determine
a bulding hne and a conool line outside the nght of way of a
national highway in the manne, as may be prescribed and the pio-
visions contained 1n sections 6, 18, 19, 20, 21, 22, 31 and 35 of the
Act+shall mutatss mutandis apply to the land lying outside the 11ght of
way and within: the conttol line of the national highway.

CuarTER VII

Offences, Penalties, and, Proccdure

30:. General provision for punishment of offences —Whoever contia-
venes any provision of this Act or the rules made the.eunde shall,
if no. othes penalty 1s provided for the offence, on conviction, bhe
punishable with fine which may extend to five hundexd 1upees or
if having been previously convicted for the samc offence, with fine
which may extend to two thousand iupees

31. Dusobedience of orders, obstruction and refusal of wnformation.—
Whoever wilfully disobeys any dnection lawfully given by any person
or.authority empoweied under this Act to give such direction or
obstiucts any functions that such pecson o0i authouity 1s requued or
empoweved under this Act, to discharge, or being required by
orrunder this Act, to supply any infoomation which he fais or
supplies any, information which he knows to be falsc or which he does
not believe to be true, shall, ifno other penalty 1s provided for the
offence, on, conviction. be pumshable with fine which may
extend to two thousand rupees
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32  Penalty on contravention of resiniction relating to laying of means of
access o1 erecing any bwlding, etc.—(1) Whoever. constructs or,
lay out any means of access or eiects 0, re-erects any building or
spuctuie or does any othet work 1n contravention of the provisions
of sub-section (1) of scction 19 or sub-scction (1). of section 20 shall,
on conviction, bc punmshable with fine which may.extend to five,
thousand rupees

(2) Inthe case of a continuing offence a fine upto one thousand
tupees may be imposed fo. each day fo, which the offence continues.

33  Penalty for encroachment —Whoever occupies or encroaches
on any highway land in contravention of the provisions of scction
13 shall, on conviction, be hable to pay a fine which may extend
to two thousand and five hundied rupees fou the first offence, and
further fine which may extend to a lumpsum penalty of five thousand
rupecs plus a daily levy not excceding five hundred rupees for each
day fo: which the offence continues.

34. Penalty for causing damage to highway ——Whoever wilfully
causes or allows vehicle o1 animalin his chaige to cause any damage
to any highway shall, on conviction, be punishable with fine which-
may cxtend to ten thousand iupees.

35 Power to compound offences.—The highway authority may,
etither beforoc oo after the institution of the p.oceedings, compound
an offencc against any provision ol this Act or the . ules made thereunder
in the manner as may be prescribed.

Cuaaprier VIIT

Miscellaneous

36  Power to make rules—(1) The Goveinment may, by notufi-
cation in the Gazette, make .ules for ca,iying out all or any of the
purposes of this Aci

(2) In paiticulas, and without picjudice to the generality
of the foregoing power, such rules may provide for all or any of the
following matters, namely —

(a) the preparation of schemcs fo, the development of new
highways o." improvement o: repair of existing highways;

(b) the standards that have to be followed 1n granting per-
mission for access to highway,
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(c) the form of application for use ofland between building
line and cont.ol line and the fee to be paid i 1espect thereof,

(d) the prevention of obstiuction of view o: distiaction of
attention of peisons using highway, and of annoyance, danger o
inju,y to the public;

(e) the proper maintenance of boundary marks demarcating
highway boundaries,

(f) the picvention of obstiuction, encroachment and nuisances
on or near highway and o1 damage to highway,

g) the form of application required to be made and the
form of notice and the bills 1equiecd to be seived on peisons, the
charges to bc made fo« the supply of copics of plans o1 extiacts and the
rent or ice o1 other charges to be 1mposed o levied under the provisions

of this Act,

(h) the general guidance of the highway authority in the
dischaige of its functions under this Act;

(1) the construction o1 laying of public utility Imes along
or acioss the highway,
() any other matter which is to be, or may be piescribed.

(3) Eveiy rule made under this Act shall be laid, as soon as
may be after it 1s made, befo.c the Legislative Assembly, while
1t 15 1n session, for a total peuod of fourteen days which may be com-
p.wved 1n onc session  or in two successive scssions, and if, beforc
the expiry of the scsston 1n which 1tisso laid  or the session immedia-
tely following, thc Legislative Assembly makes any modification
in the rule o decides that the 1ules should not be made, the rule
shall thercafter have effect only in such modified form or be of no
effcct, asthe case may be, so. howeve., that any such modification
or annulment shall be without pcejudice to the vahdity of any-
thing previously donc under that rule.

37. Constitution of appellate authority —(1) The Government may,
by notification in the Gazette, consutute as many appellate authorities
as may be nccessary for the purposc of this Act

(2) The Government may, by noufication 1n the Gacette,
authovise any officer not below the rank of Supeintending Engineer
in the Public Woirks Depactment to execcise the powers of the appellate
authority 1n such aieas as may be specified therein.

38. Service of notice.—(1) Every notice under this Act shall be
served or  presented,—
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(a) by dehvering o1 tendering 1t o1 sending 1t by registeicd
post to the peison to whom 1t1s addressed or to his agent; o1

(b) ifsuch person or his agent 1s not found, then by leaving
it at his usual o1 last known place of abode or by delivering or tender-
ing 1t to some adult member of his family o1 by causing 1t to be
fixed on some conspicuous pait of the building or land, if any, to
which 1t 1elates.

(2) If the person to whom a notice 1sto be seived 1s a mino
secvice upon his guardian or upon an adult member or seivant of his
family shall be deemed to be service upon the minor

39. Power to delegate.—Thc highway authoiity may, with the
p:evious approval of Government, by notification in the Ga:ette,
delegate any of its powers o1 duties under clauses (¢) and (d) of
sccion 8 or sections 11, 22, 23, 24 o~ 25 of this Act (o any officer
or authority subordinate toit, subject tosuch conditions, if any, as
may be specified 1n such notification

40  Persons deemed to be public servants —All persons acting by the
authority of the Government o: of any highway authoirity while exci-
asing then powais and peirforming their duties and functions under
this Act o. thciules made theicunder shall be deemed to be public
scivants within the meaning of section 21 of the Indian Penal Code,
1860 (Cential Act 45 of 1860).

41. Protection of action taken 1n good farth—No suit, prosecution
or other legal proceedings shall he against the Government o1 any
authority o1 any peison for anything which isin good faith donec
or ntended to be done under o1 in pursuance of this Act or rules
made¢ thereunder

42. Offences by compames —(1) Where the person committing any
offence under this Act 1s a company, the company as well as every
person who 1s in chaige of, and 1iesponsible to the company for the
conduct of 1ts business at the time of the commission of the offence
shall be deemed to be guilty of the offence and shall be liable to be
proceeded agamst and punished accoidingly

Piovided that nothing contained in the sub-section shall 1ender
any such person lable to any pumshment, 1if he proves that the offence
was committed without his knowledge o: that he had cxercised all
due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained 1n sub-secuon (1),
where any offence undexr this Act  has been committed by a company,
and it1s proved that the offence has been committed with the consent
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or connivance ' of, or that the commission of the offence is attibut-
able to any neglect on the pa:t of any director, manager, secretaiy
or other offices of the company, such director, manager, secrctary
or other officer shall be deemed to be guilty of that offence and shall
be hable tobe proceeded against and pumshed accordingly.

Explanation —For the purpose of this section,—

(a) ‘Company’ mecans any body corporate and includes a
firm "o. othe- organisation or association of pessons or a co-operative

socicty

(b) “director’ in relation to a firm, means a partnesr in the fiim,

43. Cogmzance of offences.—No coust shall take cognizance of
any offence punishable under this Act except on areport in waiting
of the facts constituting such offence made by a highway authority
or any othe: office. autho 1sed by the Govesnment in this behalf.

44. Police officers to assist hghway authorities —Eve-y police officer
shall fo.thwith furmish info.mation to the nearest highway authority,
. o« to the nearest officer subosdinate to the highway autho:ity, of
any offence coming to his knowledge which has been committed
against this Act o; the rules madc theceunde. and shall be bound to
assist the highway authority and its officers and servants 1n the exeicise

of their lawful authority.

45  Duties of Village officrals to report to highway authonily —Every
Village Officer, Village Assistant or other village official by whatever
name called, shall forthwith inform the neatest police station or the
nearest highway authority whenever he becomes aware that any
survey marks showing the building line or control line determined
in 1espect of a highway has been destroyed, damaged, removed
displaced or otherwise tampered with or that any damage to any
highway or encroachment on any highway land has been made.

46  Power to utilise highway land for purposes other than road purpose.—
The highway authority may utihse temporarily, for purposes,
other than road purposes, .the land forming part of a highway
which is not 1mmediately requued for the purposes of traffic in such
manner as may be’prescribed

'47. Saving as regards: land under the control of Central Government.—
Nothing 1in this Act shall apply to lands vested 1nor under the conrtol
of Central Government or to any aica faling within the limits of a
Cantonment Board, Major Port Trust o. other author'tv under the
administrative control of the Central Government.
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48. Mode of recovery of sums payable to highway authority.—Any
sum payable to the highway authoiity under this Act shall, witheut
prejudice to any other mode of recovery, be recoverable on behalf
of the highway authority as an arrear of public revenue due on land.

49. Repeal and saving.—(1) The Kerala Highway Protec.ion
Osdinance, 1999 (6 of 1999), is heseby repealed.

(2) Notwithstanding such repeal, anything done or any action

taken under the said Ordinance shall be deemed to have been done
or taken under this Act,
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